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include, subdued export growth, slow down in investment 
and sluggishne.s in d.mand. The sectors which were 
adversely affected are commercial vehlel .. , capital goods, 
sugar, st •• I, auto ancUlary, newsprint, sewing machines, 
• lectrical fans and leath.r and fur products. 

(c) The mid-y.ar r.views w.r. conduct.d to id.ntlfy 
are .. of conc.rn. As a consequ.nce, certain initiatives 
have been tak.n. Bank rat. has b •• n brought down by 1 
per cent and action has been initiat.d to incr.ase investment 
in Infrastructure sectors particularly, power, mining etc. 
This is expected to provide increased demand for the 
industrial sector. Dialogue will be continued with Industry 
Associations to id.ntify measures to stimulate growth. 

{Translation] 

Royalty rllla. or Coal 

·54. SHRI RAMANAND SINGH: 
SHRI G. GANGA REDDY: 

WHI the Minister of COAL be pleased to state: 

(a) the eatablished conventions to stipulate the rat.s 
of coal royalty; 

(b) wh.th.r the Government have rec.iv.d any 
repr.sentations regarding discrimination in distribution of 
coal royalty; 

(c) ilso, the d.tails ther.of; 

(d) wh.th.r the study group constitut.d to r.vi.w the 
royalty rates of coal had submitted it. report to the 
Gov.rnment in Sept.mber, 1997; 

(.) if so, the details of r.commendations 01 the study 
group; 

(f) whathar according to recommendation. of the 
atu~ group the new rate. were to b. notified by Octob.r, 
1997; 

(g) if so, the r.ason. for delay in notifying the 
recommended rate. within the stipulat.d time; and 

(h) the time by which n.w rat .. are .lIk.1y to b. 
notifiad? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) Slnc.1968tha royalty rate. 
on coal have b •• n stlpulat.d on tonnage bull. 

(b) and (c) In addition to royalty on coal, sev.ral Stat. 
Gov.rnm.nts had in the put impos.d c ..... on coal. Th. 
Act. Impa.lng .uch c ..... had b .. n struck down by the 
Supr.me Court and the High Courta axc.pt in the cu. of 
WNt Bengal the e .. s Acts of the State are pending the 
dac:iaion of the Supreme Court. AI tha c ..... In W •• t 
B.ngalarelevl.d at a rat. much hlgh.r than the royalty on 

coal, the rat •• of coal royalty Introduc.d In August, 1991 
are continuing in the State of Welt Bengal. A repr .. entation 
from the Gov.rnment of West Bengal r.questing for the 
extension of coal royalty at the current rates has been 
r.ceiv.d . 

(d) to (f) The Ministry of C6al had constitut.d a Study 
Group on28.1.97tointeract with th. coal producing Stat •• 
and the consuming bodies and to submit a report on the 
matt.r for anlstlng the Gov.rnment In consid.ring a 
r.vision in the rat.s of royalty. It Is b.yond the purvi.w of 
the Group to suggest any sp.clfic date for the introduction 
of n.w royalty rat.s. Th. r.commendation. of the Group 
are und.r consid.ratlon of the Government. 

(g) and (h) Th. Min .. and Min.rala (R.gulation & 
Development) Act, 1957 do •• not contemplat. the 
automatic revision of royaltie. on minerals atter any 
sp.clfied period. How.v.r, it provides that no upward 
revision of rate of royalty with respect to any mineral can 
be done more than once during any p.riod of three y.ars. 
In fact in the decade 1981·91 the C.ntral Government did 
not revise the royalty rate. on coal at all. 

{English] 

Dlabendlng of FIPB 

·55. SHRI K.C. KONDAIAH : WHI the Minister of 
INDUSTRY be pleas.d to state: 

(a) wh.th.r the Gov.rnment ate considering 
disbanding of Foreign Invastm.nt Promotion Board (FIPB) 
and pref.rring c ... ·by-cas. approach In giving approval 
to foreign direct investment propOlals; and 

(b) if '0, the detaita th.r.oI and If not, the 1I&pa 
propos.d to b. taken to en.ure gr.at.r inflow 01 for.ign 
dlr.ct inv .. tment in Industri .. ? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) No, Sir. No .uch propo.al II und.r 
con.ideration . 

(b) D.tailed guideMn .. forth. oonald.,." of ForalgA 
Direct Inveatm.nt (FDI) proposaia byth. FIPB are a1raady 
in plac.. Th. guide lin.. .ndeavour to provide a time· 
bound, tran'par.nt, non·dl.crimlnatory a .. d non· 
diKr.tlonary FDI regime to attract great.r InfIowa of for.lgn 
capital. 

Th. policy towarda FDI iI a dynamic on., which iI 
aim.d at progr ... Iv.1y Ib.rallling the FDI r.gim. with a 
view to .ncouraglng for.lgn Inv.atm.nta. 

Amount Collected through VOIS 

·56. SHRITATHAGATASATPATHY: Wilith. Mlnlater 
of FINANCE b. pl ... ad to Itata: 

(a) th.total amount collect ad through the Voluntary 
Dlacla.ur. of Incorn. Sch.m. (YO IS) during 1QQ7.Qa; 
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(b) the State-wiselarea-wise details thereof; 

(c) whether the Government had a proposalto disburse 
that amount among different States; and 

(d) If so, the details thereof and the steps taken In that 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) The total 
amount collected through the Voluntary Disclosure of 
Income (VDIS) during 1997-98 is aboU1 Rs. 9503 Crores. 

(b) The details have been maimained Chief-
Commissioner charge-wise and the statistics are mentioned 
in the Statement-I enclosed. 

(c) Yes, the Government has Melded to disburse that 
amount among different States. 

(d) During 1997-98, Rs. 7594 crores have already 
been paid to the State Governments in March, 1998. The 
distribution of individual States' share has been made on 
the basis of the percentage prescribed by the 10th Finance 
Commission in respect of States' share in Income Tax. A 
statement showing State-wise share in the proceeds of 
VDIS. 1997 paid to States is mentioned in Statement-II 
enclosed. 

St.tenHH1t-1 

Chart showing v'O.I.S. 1997 outcome 

S.No. C.C.LT. Tolal Tax Paid 
Charges (Iax+lnteresl) 

(Rs. in croru) 

1. Ahmedabad 921.87 

2. Bangalore 581.67 

3. Bhopal 302.36 

4. Calcutta 714.70 

5. Chandigarh 609.74 

6. Chennai 783.44 

7. Cochln 139.29 

8. Delhi 1218.26 

9. Hyderabad 375.36 

10. Jalpur 269.98 

11. Kanpur 346.09 

12. Lucknow 219.00 

13. Mumbal 1978.48 

14. Patna 256.14 

16. Pune 867.45 

Total ;583.83 

~-II 

St.te-wlse distribution of sh.res In VDIS during 1997-98 

States Shares 
(Rs. In crores) 

Andhra Pradesh 642.83 

Arunachal Pradesh 12.91 

Assam 211.42 

Bihar 976.66 

Goa 13.67 

Gujaral 307.25 

Haryan. 94.01 

Himachal Pradesh 53.46 

Jammu & Kashmir 83.31 

Karnataka 405.44 

Kerala 294.27 

Madhya Pradesh 629.54 

Maharashlra 465.21 

Manipur 21.41 

Meghalaya 21.49 

Mlzoram 11.32 

Nagaland 13.75 

Orissa 341.35 

Punjab 110.95 

Rajasthan 421.54 

Slkklm 9.57 

Tamil Nadu 504.01 

Tripura 28.71 

Uttar Pradesh 1352.67 

Weal Bengal 567.35 

Total 7694.00 

Regional Rural Bant. 

·57.SHRIMATIJAYANTI PATNAIK: Will the Minister 
of FINANCE be pleased to atate: 

(a) whether the Government. 'have reviewed the 
performance of Regional Rural Banks; 

(b) If so, the detaRs thereof, Bank·wlse ond State·wlse; 
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